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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BAIG): (a) No,
Sir. The export of snakes from India
has been banned for the last more
than two years.

(b) and (c) Do not arise.
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Replacement of Fokker aircraft by
Boeing for flight Nos. 411 and 412

11844. SHRI NAGESHWAR PRA-
SAD SHAHI: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government have de-
cided to replace the Fokker aircraft
by the Boeing for flight Nos. 411 and
412 keeping in view the heavy rush
and a long waiting list of passengers
for these flights; and

(b) if so, by when it is likely to
be replaced and if not, what are the
reasons therefor? .- - -
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[THE MINISTER OF TOURISM.
AND CIVIL AVIATION (SHRI
PURUHOTTAM KAUSHIK): (a) and.
(b) No, Sir, Indian Airlines has no
plan at present to replace F-27 with
Boeing 737 aircraft on flight Nos. iC-

411/412 (Delhi|{Kanpur|Allahabad]|
Gorakhpur|Varanasi|Calcutta and-
back).]

Excise duty on tea

1845, SHRI TILOK GOGOI: Will
the Minitser of FINANCE be pleased
to state:

(a) whether it is g fact that a
major portion of Assam’s produc-
tion of tea is now taxed at the
highest rate of excise duty on the:

existing zonal basis;

(by) whether Government’; atten~
tion hag been drawn to the strong
resentment against the existing sys-
tem and the tea industry has urged
that the rates should be changed by
dividing the country either in two
zones or ; flat rate of duty should be
imposed on all areas instead of mak-
ing piecemeal changes; and

(¢) if so, what ig the reaction of
Government to the aforesaid sugges-
tions?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Tea pro-
duced in District of Darring exclud-
ing Mangaldai sub-division and the
district sof Lakhimpur and Sibsagar
in Agsam State, comprising of Zone
V. is assessed to basic excise duty at
the rate of Rs. 1.30 per kilogram, which
is the highest rate of basic excise duty
on the existing zonal basiy; however
tea produced in the Districts of Goal-
para and Cachar in Assam State is
assessed to basic excise duty at the-
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rate of 40 paise per kilogram and
the tea produced in the districts of
Nowgaon and Kamrup and Mangaldai
sub.division of Darrang District in
Assam  State is assessed to basic
ecise duty at the rate of 60 paise per
kilogram. Tea produced in Zone V
.accounts for about 42 per cent of the
black loose tea produced in the coun-
try.

(b) and (c) Some representations
have been received from the tea indus.
try requesting for restructuring of
existing zones for the purposes of
levying excise duties as well as for
revision of the rates of duties as such.
No final decision has been taken on
these representations.

Raids by Income-tax authorities in
February, 1979

1846. SHRI B. D, KHOBRAGADE:
Will the Minitser of FINANCTE bhe
pleased to state:

(a) whether it ig a fact that In-
come-tax authorities have raided in
February, 1979 offices and residen-
tial premises of 13 firmg belonging
to a business group;

(b) whether it is a fact that such
raids have been organised through-
out tha whole country;

(c) if so, what are the reasons for
such raids; and

(d) what are the details of the
property seized during these raids?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRY
ZULFIQUARULLA): (a) The Income-
tax Department searchd 14 premises
belonging to a businesg group on 23‘
24th February, 1979.

(b) and (¢) A search ang seizure
operationg authoriseq by the Com-
ruissioner of Income-tax, Director of
Inspection if in consequence of infor-
mation in his possession, he has reason
to believe that the person concerned
is in possession of any moncy bullion
or other valuable article or thing
which has not been or would not be
disclosed, or has omitted oy failed to
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produce such books of account or
other documents as required by a
summons or a statutory nottice or
would not produce any books of ac-
cunt or other dcuments in response
thereto. Searches are authorised
wherever necessary and where the
above conditions are found to prevail.

(d) The Income-tax authoritlies
conducted 965 search operations upto
the period ending 31st January, 1979
during the current financial year, As.
sets of the total value of Rs. 362 lakhs
were seized during these searches.

Irregularities in Government Opium
and Alkaloid Factory, Neemuch

1847. SHRI ANANDA PATHAK:
Will the Minitser of FINANCE be
pletased to state:

(a) whether Government have re-
ceived any representation from any
quarter regarding certain irregulari-
ties in the Government Opium and
Alkaloig Factory, Neemuch demand-
ing thorough enquiry into the whole
affairs of the factory; and

(b) if so, what action Government
have taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes Sir.
A representation dated 6-1-1978 al-
leging certain irregularities in the
Government Opium & Alkaloig Fac.
tory, Neemuch, was receiwvedq from
the Government Opium & Alkaloid
Employees Sangh. Neemuch.

(b) The allegations
aforesaid representation
looked into,

made in the
are heing

Stockpiling of drugs in Government
Opium and Alkaloid Factory, Neemuch

1848. SHRI ANANDA PATHAK:
Will the Minister of FINANCE be
pleagzed to gtate:

(a) whether it is a fact that durgs
worth crores of rupees have piled up
in Government Opium and Alkaloid
Factory at Neemuch; and



